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CENTRAL ADMINSTRATVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

a A. NO11i OF 2012 
Ct!ttack the 	day of January, 2013 

CORAM 
HON'BLE M.R. A.K. PATNAK, MEMBER (JUDL) 

HON'BLE MR. R.C. MSRA, MEMBER (ADMN.) 

S.K. Naik, 
aged about 35 vars, 
!o. Late Manu Nak, 

At/F.o./P..SFategarh, V-Bhaiu[. 
Dst-Nayag8rh 
At present working as Temporary Group-D Peon 
Ti  tne office of Joint Directo, 
Cr:tr Govt. Heafth Scheme, 
Ut!V, A.G. Coonv, (Oid), Bhubaneswar, 
DtKhurda. 

Applicarn 

tbr the Acplicant M/s B. N. Nayak. B.ikl. Rhuyan) 

VERSUS 

(Jnion of India 
1. Represered th•ou2h 

n 

\ 	 c 	ci iith Ve1fs c 

Department, 
Nirman Bhawan, 
New J)eihi- 110 0311 

' 	 - A A 
 CCUPtdiL. cr4 

C/oAccouitan. (ierera1 Oiisha, 
Ai,Pbaneswar,  
I)i st Khurda. 

Tho Diietor Gener3 (1-LQ), 
CX'i.I,Scciieme 

'- & 	- -. 

Nin- ai ha•an, 
N'ew DeLhi. 

The Joint Director, 
Cenrai Govi. Health Scheme, 
Un-iV. O!d A.G. Colooy, 
3hbaneswar, 
D se-K hurcta. 

;L:,.ate.. I'Ar. 	aa 



0.4. N0.11130F 2012 
S.K. AVAK VS. U01 

Heard Mr. B.M. Bhuyan, Ld. Counsel for the applicant and Mr. B.K. 

Mohapatra, Ld. ASC on whom a copy of this O.A. has been served 

appearing for the Respondents. It reveals from the record that ventilating his 

grievances the applicant has made a series of representations vide Annexure-

A/S series dated 11.04.2004, 05.08.2011 and the last being dated 11.01.2012 

addressed to the Director General (H.Q.) C.G.H. Scheme, Room No.350 

(Respondent No.3) and having received no response moved this Tribunal in 

the instant O.A. It is submitted by Mr. Bhyuan that he would be satisfied if 

a direction is issued to Respondent No.3 to consider and dispose of the 

pending representation. 

In view of this, without entering into the merit of the matter, we direct 

Respondent No.3 to consider and dispose of the representation dated 

11 .01,2012, if not vet disposed of, through a reasoned and speaking order 

within eight weeks from the date of receipt of this order under intimation to 

the applicant. 

With the above observation and direction the O.A. is disposed of No 

costs. 

Send a copy of this order along with paper book to Respondent No.3 

at the cost of the applicant for which Mr. Bhuyan undertakes to f IC 

requisitesy 14.01.2013. 

(R.C. MISRA) 
	

(A.K. PATNAIK) 
MEMBER(A) 
	

MEMBER(J) 

bks 


